IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

N

0O.A. No. 870 1987
- T.A. No.

' DATE OF DECISION_ 3.12.87’

Shri K. K, Kathuria Petitioner\
\; .
¥4 Shri Swatanter Kumar ..
i Advocate for the Petitioner(s)
Versus
_Unicn of India & others Respondent S
Shri. P.P.Khurana, - Advocate for the Respondent(s)
!

CORAM :

The Hon’ble Mr. Justice J, D, Jain, Vice Chairman
! ~ |

" The Hon’ble Mr, Kaushal Xumar, Member,

1. Whether Reporters of local papers may be allowed to see the Judgement ?),4%

2. To be referred to the Reporter or not ? m | ‘

4. tWhether to be circulated to all the Benches ?

_ //\, ./ /Atuw-‘;/j |

( Kaushal Kumar) ' (J
Member ' :

3. Whether their Lordships wish to see the fair copy of the Judge%nt ? M

D

. 7. Jain)
V¥#:e Chairman
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Central Administra
Principal

ive Tribunal
ench: Delhi

Regn.NG.CA 870/87 Date of decisicn: 3.12.1987.
Shri K, K. Kathuriza ceeces Applicant
x\"r S .

Union of Indiz & others sesee  Respondents
Coram: Hon'ble Mr, Justice J. I, Jain, Vice Chairmen.

Hon'ble Mr, Ksushal Kumer, Member.
For the Anplicant coee Shri Swatenter Kumar, Counsel.
For the Respondents BEERE Shri P.P.Khurena, Counsel,

onch delivered by Hon'ble Mr,Justice
hairman)

Thie avolication under Section 19 of the Administrzative
Tribunals Act, 1985 was made by the avolicant to challenge

hie transfer from N.W,7. Dte, New Delhi to Lower Brahmputra
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order dated 15.5.1987(covy
Annexure £~9), Apart from cther things, the thW*Fqun made
by the applicant is that he and his wife had been living

separctely because of some conjugel differences for sbout 23

vears and it was -only sbout 4 vears ‘ago that there was -
reconciliation betﬁeen the spouses and they have resumed
cohabitation. The ma ﬁr"mOPlcl dispute has come to an. end 1n -~
1987. The two sons of the couple were also living with their
mother and cvusomue t upon the reconcilisation between the
spouses, they have started living with them.

2, Having regex td this aspect of the matter which
involved humen considerotions we had asked the learned counsel
for the Respondents tc find out 1f it was féasible to transfer
the aoplicant somewhere near Delhi, The le arn@4 counsel for the

FPesoondents has informed us today that the order of transfer of

the anvlicant has since been rescinded and another officer,namel
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Shri A.S.P.5inha has been transferred f iddle Ganga

S

Circle, Veranasi to L.B. Division, Jaloziguri. In view of this

u

development, this Originzl Asolication has become infructuous

as the impugned order has dled its natural death, Hence
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this aoplicstion is dismissed as having become

infructuyous. Trere shall be no order as to costs.
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( Kaushal Kumazr) ( J. D Jain)
Member Vi/ce Chairman
3.12.1987 - 3.12,1987



